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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : TYDERABAD BENCH
- | AT FYDERABAD - .

0vA. 690/94. ot

1. €. Hagumantiu

Lo .
2, Y. Dasappa «+ Applicants,

Us

1., Sr. Divisional Personnel Officer,
SC Rly, Guntakal-515 801.

2. 5r. Divisional Commercial Manager,
SC Rly, Guntakal - 515 801,

3. CPief Personnel Gfficer,

SC Rly, Rail Nilayam,
Sec'bad. «s Respondents,

Counsel for te Applicants : Mr, G.V. Subba Rao

Counsel for the Respondents : fir, N,R,Devaraj, Sr.CGSC.
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THE HpN*BLE SMRI JUSTICE V.NEELADRI RAQ : VICE CMAIRMAN

THE AON*BLE STRI R. RANGARAJAN : MEMBER (ADMN.)
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Q.A.NO.690/94,

JUDGMENT Dt: 16.6.94

{(AS PER HON'BLE SHRI JUSTICE V,NEELADRI RAQ, VICE CHAIRMAN)

Heard Shri G.V, Subba Rao, learned counsel:! for
the applicants and Shri N.eR,UEVaLda),: LToiusw wyuieacy

counsel for the respondents,

2, This OA was filed praying for quashing the order
dated 1.4.1994 (Vide Annexure-I) by declaring it as —_—

23%a~n1  avhit+trarvy and unconsthtutional and for consé-
guential direction to the respondents to conduct sele-

-ction according to the procedure hitherto followed by
giving the applicants an‘opportunity'to be considered

for the post of Corridor Coach Attendant : (CCA)

3. The employees in the Commercial Group-D,
Commercial Catering and Operating Group-P are eligible
for promotion to the posts of CCAs, When four vacancies
had arisen and when it was necessary to fill the wvacan~

L b

C- e ane masla ~F AN% and 40% as ameng Commercial
Department and Operating Depsrtment respectiveértwo

vacancies were allocated to the former and two vacancies
were allocated to tﬁe 1a£ﬁ§?by rounding of the frictions.
Again, from out of two vacancies from the Commercial
Department, one was allocated to Commercial Group-D,
while the other was allocafed to the Commercial Catering.
A notification dated 7,7.1993 requisging the employees -
of the above departments who completed not less than two
: ~ years of service and who posseséed'ﬁxminimum qualifica-

tion of pass in IVth sxarda Form or 9th Standard, to
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contd., ...
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submit applications by 3.8,1993, After the verifica-

tion of those applications, a list of those who are
eligible was prepared and they were asked to appear for
the interview an the dates mentioned in Annexure-3,
Later sam= the same was cancelled even before the
scheduled dates of interview and only 12 employees
referred to in Annexure-I were called for interview

to be held on 9.4.1994 which is said to have been

postponed to 17.6,1994,

4, While cancelling the list as per Apnexure-3,

it was stated that as per the recruiﬁment rules, only
thrice the number of vacancies should be called for
interview and as all eligible candidates were called

for interview as per Annexure-3, the same was cancelled,
It is not the contentioﬁ for the applicants that the
recruitmehtg;ruleaﬁdoes not envisage that the number of
candidates to be called for interview should be limited

to thrice the number of vacancies.

5. The applicants come under the Commercial Group-D,
Annexure-I discloses that M/s D.Anjaneyulu,.swamidoss

and B,Hanumanna of the Commercial Group-D were called for
intervie&. They are admittedly seniors to the appli-
cants. When only one vacancy was allocated to Commercial
Group-D, three were called, Any how, rankingsof the
applicants in the seniority list of that category are

43 and 47. Hence, they are not within' the zone of consi-
deration,
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6, The next contention for the applicants is that
candidates called for interview as per Annexure-I are
not;having the minimum educational gualification of
pass in IVth Form or 9th Standard; but the same is

deni'ed for the respendents; In regard to the names of
w+a i vnree 1n vommercial Group-=D in Annexure--I. .they are

shown at S,Nos,1l to 3 in Annexure-3 dated 23,3,1994, ie.,

the earlier eligibility list that was prepared, Hence,

there is nothing to doubt the veracity of worde-er e

subm%ssion$.for the respondents that they too are having
the minimum educational qualification ef pass in
IVtthorm or Sth Standard,
1o E It is next pmmxmmim urged for the applicants that
‘ adad Lk
the integr&ty seniority of the eligible employees in
Commercial Group-D, Commercial Catering and Operating |
Group~D has to bezggred for considerztion for promotion
to the posty of CCAg. When operating Group-D is seperate
from Commefcial which is evident even from Annexure-5
wherein proportion is referred to as 40% and 60%. ,
distinct identity has to be maintained in regard to the
two departments even for consideration for promotion to

the pdst of CCA and hence thekre cannot be any integfﬁ%y
LAl

senioritprf those working in Operating and Commercial

Departments for consideration for promotion to the post

of CCA,

8., . It is stated that there is a seperate avenue
of promotion for Commercial Group-D., A8 ik is a case of
Comnercial Pepartment comprising of Commercial Group-D

and Commercial Catering, vacancies for Commercial are

A%// - contd..{.
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equal/distributed to those two sub~-categories. Any how,

when it is stated for the respondents that vacancies
for Commercial are equally dlocated to Commercial
Group-D and Commercial Catering all along and when

+he same is now 2 followed, it cannot be stated that
there should be inteyiawve-— -

. f-w Fhnae LtWO
sub sections ie., Commercial Group-D and Commercial
Catering for consideration for promotion to the post of

CCa,

9. Thus, there are no merits in this OA and
accordingly it is dismissed even at the admission

stage, No costs.\\

M = I‘
(R, RANGARAJAN) (V.NEELADRI RAQO) >

MEMBER (ADMN, ) VICE CHAIRMAN

DATED: 16th June, 1994,
Open court dictation.

¢%4%1¢
ot ny
EEPUty ReglstraI(J)LL

~ ?_-'/
\‘ = e
fx;l . 1. The sr.bivisional Personnel Orticer,
g N S.C.Rly, uuntakal=-801.
__‘ﬂJ N vsn

“\2 Tne Sr.pivisional uommer01al Mahager, o.C.Rly, Luntakal .801,
) ne Lnier Personnel Orticer, S.C.Rly, Railnilayam, oecunderabad.
COpy £O MIeUevenUbDa Ka®, auvocate, CaT.Hyde
£O MI.NeReDeviaj, SIL.UboleCATriyd,

nLiorary, CaT, rnyd.

"’3@\ Q—Yﬁ\g\"‘ ’ I




- —_T¥PED BY . CCIPLRED By
CHECLED By / . APPLOVED: BY

IN . THE CENTRAL AD: J,J.uIS;RAEIVE TR_BU1\1‘4. BN

O OFYIORRATAD v
. ‘/

TEE I*"O\T'L;LL.. MR.JUSTICE V,NEE LLDRI RZO

: VICL C*lnIR VAN

. AND

THE HOM'BLE MR.ALBLC RTET 3 MEMBER(Z)

. - Afp .
' ) R ‘ , ) e REDUY -
- - - : MEM3ER(CLUDL)
\ . ) F) .‘
THE n“m BLE ME, R.HL\{LARAJ,-;N $ MEMBER(Z)
Dated: f~(, -1994,
OREERTUDGMENT :
e Mo bsRetilCods. No.
. . . : ' in
s : . ’ ] : ) O.A.I\TO.:‘ : qu |q L1
- TR /
r : * . . . . 'l.
! . Ad: {ut cd and Interim Directions c
\ . ' ' Issued )

2;*1 lowe d

pvm






